
   

  
 

  
 

        
      

     

   

          

 

   

  

  

            

           

            

      

            

            

           

             

             

 



CP No. I 114/I&BP/NCLT/MB/MAH/2017

List this matter for hearing on 10.07.2017.

The Petitione/s Counsel submits that since a direction was given by NCLT

to serve notice upon altemate addresses of theCorporate Debtor, the Petitioner tded

to serve upon those addresses as well. There also notices have been retumed

henceforth, the Petitioner failed to serve upon the altemate address as well.
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